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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

o.A. No.1118 0f 2003

Nelr tlelhi, this tlre Sth day of May, Z0Og

t 1

Vrshwas Sharma
S,/o Shri Grrrraj Kishore Sharma
R/o Near 5r. Hr, Sec. School
District Sawar Madhopur,
Rajasthan.
(By AdvocatB : Shrr S,5, Shamshery for

Shri Bhupender Yadav)

App I i cant

Versus

De t h i l,letro Ra I 1 way Corporat r on Ltd .
through
Its General Manager,
NBCC Place, Pragati Vihar,
NBw Delhi.

Senior Personn€l Officer,
Delh'i Metro Rail Corporation Ltd.,
NBCC Place, Pragatt Vihar,
New Delhi, .... Respondents

ORDER (ORAL)

SHRI JUSTICE V.S. AGGARHAL. CHAIR},IAN :

Learned counsel for appl icant states that
srnc€ thrs Tribunal does not have the Jurisdiction to
deal wi t,h the servrcs matter of Del hi Metro Rai lway

Corporation Ltd., he may be p€rmttt€d to urrthdraw the
prB.BBnt appl ication wrth I i berty to f -i le an

appropriat€ petition in a forum havrng the
jurisdictron,

lowed a
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SHFI JUSTICE V.S. AGGARWAL, CHATRMAN
SHRI GOVINDAN S. TAMPI, MEI4BER (A)

s prayed.

to aforesaid, the present appljcatron

i thdrawn.
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